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Son of Late Tarun Chandra
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Affairs, 39 Floor, NDCC-ll Building,
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001.

2. The Direc'for; “Intelligence
Bureau, Ministry of Home Affairs,
North Block, New Delhi.

3. The Joint Deputy Director/C-lll,
1B, Headquarters, Ministry of
- Home Affairs, -35, Sardar Petel
‘Marg, New Delhi. |




4. Additional Director & Head of
Office, Subsidiary Intelligence
Bureau, Ministry of Home Affairs,
9/1, Gariahat Road, Kolkata-700
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5. The Assistant  Director/E,
Subsidiary Intelligence Bureau,
Ministry of Home Affairs, 9/1,
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Thls oppl ’nohmhos begg_jlle’éfuf der Sechon 19 of ’rhe

‘Admmis’frohve Tribunals Acf 1985 seeklng following rellefs

'cj) To set aside and quash impugned Office Order
No.405/Estt/2019 dated 31.07.2019/01.08.2019 issued by.
Ass’r’r Dlrec’ror (E), Submdmryln’relhgence Bureau. - '

b) To direct ’rhe responden’rs to ex’rend the penod of
deputation of the applicant for a further penod of one yeor ’
w.e.f. 28.09.2019 to 27.09.2020. |

. ¢) Any other order or orders as the Hon'ble Tribunal Deems flt |
| cnd proper.” : : -



2. MrC Sinha, learned counsel for the .applicant
.' submﬂ’red that opplrcon’r while workrng as Head Cons’foble (GD) -
-|n Soshos’fro Seema Bal (SSB in shor’r) opplred for deputohon to
~ Bureau of Immigration (BOI in short) ond on selection, he was sent. |

on deputation fro In’relligence‘ Bureoo (Mini_stry of Horne Affcirs)"

initially for three years. Thereafter his '?eribd j of dep'u’ro’rioo wos o
extended for the 4n year 'w.e.f. 28.09.2018 to 27.09.'20'1 9 vide
order dated 11.07. 2018 with - ’rhe c:|or|f|co’non that ’rhe offrcrol:

o, |
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Vdepu’ro’non was “r_recomme_nded by ’rrjffﬁ\ssrs’ron’r Drrec’ror _
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Recepﬁon -(HO) SIB "‘Kolko’fo _yvide memorondum dored

' 08;‘02’.2019.‘ However, vide the |m:pugn'ed order d,o’red 01 .08.2019
|t wos rer’rero’red ’rhot opplrcont would s’rond relreved to hrs poren’r |

~deportmen’r (SSB) on complehon of hrs depu’rohon ’renure on -

07.09.2019.

3. Leamed counsel for the applcant furiher subified

that applicant sobmiﬂed another represen’ro’r_bn' dated




08.08.2019 praying for extension of deputation .renure',uoro |
3(.3.03.20'1‘0. Learned counsel submitted that his wife s pregnant
ond -:her expected do’re-of delivery is on 26.0'1 .2020 oe raer _
'medlcol prescrlphon and that his daughter is s’rudylng in Closs Il
o’r sr S’rephens School, DumDum and her academic ‘session.
woulld.~ compie’re by 30.03.2020., Leorned .COUhsel rorther '
- s‘U‘b'm'i"r—’red that the. SSB has olreody iésued NOC for exrenéion of

_ depu’rohon service upto 31 03. 2020 Leorned counsel therefore
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31 03 2020 ’rhe opprovol of MHA hos not ye’r been gronred
However Ieorned counsel fairlly submitted Thor he hos Nno
objection in consrdenngﬂ rh,e prayer of the oppl_rcont up_’r_o the .

: oomole’rion.Of his daughter's academic session.

5. o n The case of Director of School Educoilon Madros &
. Others V. 0 Karuppa Thevan & Another, 1996 Supp. (2) SCC 666

the Apex Cour’r held that transfer of an employee during mrd




occéemic term is ﬁot proper unlesé exigencie‘s of servicé'cjre :
u‘rgfe.h.’r'f.or rhékihg such transfer. In the instant case the applicant: '
has folrly S'Ub'mi’r’re'd'in the OA that he is ready to ijéin': his parent
debcir’rr'hent after the academic session of his daughter is over_.b'y
Mo_rch-,.' 2020. Learned counsel for the respondents also has no |
'obj‘e,cﬂonfl in considéring ‘the praye'r of the opplic;jni u.p:to
| 30.03.2020. |

6. o | ln view of ’rhembove submlssuons @f the both sides, and
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